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The New Indian Express

Hyderabad ‘encounter’ case: R&B staffer says accused hurled mud at cops
https://www.newindianexpress.com/cities/hyderabad/2021/sep/04/hyderabad-
encounter-case-rb-staffer-says-accused-hurled-mud-at-cops-2354170.html

Panch witness had not mentioned this to the police, Judicial Magistrate or NHRC earlier
HYDERABAD: The accused in the rape and murder of a veterinarian at Shadnagar,

had hurled soil in the eyes of the police party at the place of the ‘encounter’, panch
witness in the case Rajashekar, Assistant Executive Engineer of R&B department, said.
He had not mentioned the same in his statements before the police, Judicial Magistrate
or even the National Human Rights Commission (NHRC) which had inquired into the
‘encounter’.

The counsel for the commission appointed by the Supreme Court to probe the
‘encounter’, questioned him as to why he had not stated the same in his statements
recorded immediately after the incident. When asked why he did so in the affidavit filed
11 months after the incident, he said while filing the affidavit, his advocate asked him to
remember everything. “So | recollected everything and made my statement in the
affidavit,” he said during his cross examination on Friday. °



BUSINESS STANDARD, Online, 5.9.2021

Page No. 0, Size:(17.75)cms X (19.74)cms.

Business Standard

West Bengal BJP slams EC's decision to hold Bhabanipur by-poll
https://www.business-standard.com/article/politics/west-bengal-bjp-slams-ec-s-decision-
to-hold-bhabanipur-by-poll-121090500061 1.html

West Bengal unit of Bharatiya Janata Party (BJP) on Saturday slammed the decision of
the Election Commission of India (ECI) to hold the by-election in Bhabanipur Assembly
Constituency of West Bengal that Chief Minister Mamata Banerjee represented earlier.

The Bhabanipur assembly seat was vacated by the West Bengal agriculture minister
Sobhandeb Chattopadhyay in May, making way for West Bengal Chief Minister Mamata
Banerjee to contest from the seat. The election on the seat is crucial for Banerjee to win
if she has to remain the Chief Minister of the state.

Speaking to ANI, West Bengal BJP spokesperson Samik Bhattacharya questioned why
the by-election is only held in Bhabanipur and said ECI has put its reputation at stake
with the decision and made itself a "laughing stock".

"With this announcement, the EC has put a question mark on its reputation. BJP is
unhappy with this announcement. Why are by-polls announced only for Bhabanipur?
Why not on other seats? We had already said that we are in favour of conducting by-
elections at the right time. Where is the constitutional crisis that TMC is claiming? The
people have the right to choose the representative of their choice. But, the law and
order that should be there for elections to be held in the state. It is not there at this
time," said Bhattacharya.

Referring to the allegations of post-poll violence, he said, "observation of NHRC is not
the rule of law, but the ruler of the law has been established in West Bengal. Our 51
workers were killed. Many other party workers still could not enter their house."

The BJP spokesperson further questioned why the EC is allowing by-polls during the
Covid-19 pandemic when not more than 50 people are permitted in social gatherings.
"Is there no Covid-19 in Bhawanipur? ECI has put their reputation at stake and made a
laughing stock of itself," he added.

The Commission has decided to hold by-polls in Bhabanipur Assembly Constituency on
September 30. The Election Commission also informed that polls will also be held in
Samserganj and Jangipur of West Bengal and Pipli (Odisha) on the same date. The
counting of votes will be taken up on October 3.
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Father of prime accused in Disha case seeks compensation from Telangana govt
https://timesofindia.indiatimes.com/city/hyderabad/father-of-prime-accused-in-disha-case-
seeks-compensation-from-telangana-govt/articleshow/85940765.cms

HYDERABAD: The first schedule of hearing by Justice VS Sirpurkar commission of inquiry, into the encounter
of the accused in the Disha rape and murder case, concluded with the cross-examination of Pinjari Hussain
on Saturday.

The latter was the father of the prime accused Mohammed Arif. The commission scheduled the next
hearing for September 13.

Pinjari Hussain's cross-examination was recorded and he was questioned by police counsel Uma Maheswar
Rao. Based on Hussain's affidavits, which were filed before the commission of inquiry, National Human
Rights Commission and before the magistrate.

The police counsel had thoroughly cross-examined Pinjari Hussain about the discrepancies in the date of
birth of Arif Hussain. Replying to the queries, Pinjari Hussain said that he was not aware how police officials
and other authorities have mentioned the dates in the documents.

Uma Maheswar Rao questioned Pinjari Hussain why the date of birth was wrongly mentioned in various
affidavits filed before the commission, NHRC and police statement (statement recorded by the police under
161 CRPC).

Pinjari Hussain told the commission that he needs compensation from the government for killing his son
as the latter was the only source of income. He also pleaded the commission to do justice to him and his
family

Meanwhile, the police Commissioner Rachakonda, who is also a witness in the case, has visited the

commission's office at Telangana high court, but his deposition could not be recorded due to time
constraint and the lengthy cross-examination of Pinjari Hussain.

The eight-member SIT led by Rachakonda commissioner Mahesh M Bhagwat had earlier investigated the
case.

Meanwhile, the inquiry commission has allowed the petition filed by the encounter victim families and
directed the Telangana police to provide them security.



